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A.P. Pollution Control Board Report submitted in compliance Hon'ble NGT, 
Principal Bench, New Delhi Notice dt. 10.02.2023 in the matters of O.A. No. 
111 of 2023 - Suo Motu case based on News item published in thenewspaper 
The Hindu dated 10.02.2023 entitled " 7aspliyxiated while cleaning edible oil 
tank at factory in And/gra Pradesh 's Kakinada district". 

It is to submit that the Hon'ble NGT, Principal Bench, New Delhi taken up on suo 

motu in re: News item published in the newspaper The Hindu dated 10.02.2023 

entitled " 7 asphyxiated while cleaning edible oil tank at factory in Andhra 

Pradeshs Kakinada district"and issued notice dated 10.02.2023 to the Member 

Secretary, APPCB, Director of Factories, Government of Andhra Pradesh, 

Collector / District Magistrate, Kakinada, Andhra Pradesh, M/s. Ambati 

Subbanna & Co. Oils Mills, PDP Road, Opp: SBI Bank, Samalkot-533440, Andhra 

Pradesh that this matter will be listed on 28th February, 2023 and to appear 

before the Hon'ble Tribunal either in person or by pleader duly instructed, with 

their response. 

In this connection, it is to submit that an accident was occurred in M/s. A.S. 

Agro Industries, D.No.9-74 (9-87 Old), G.Ragampeta Village, Peddapuram (M), 

Kakinada District, A.P., on 09.02.2023 and the officials of Revenue, Police, 

Factories, Labour, APPCB immediately rushed to the site and observeddeath of 

seven workers on spot and seized the unit by Revenue Department. 

The District Collector, Kakinada has constituted a committee on 09.02.2023 for 

detailed enquiry into the incident with the following officials headed by Joint 

Collector, Kakinada. 

1. Deputy Commissioner of Labour, Kakinada 

2. Deputy Inspector of Factory, Kakinada 

3. Environmental Engineer, Kakinada 

4. District Industries Officer, Kakinada 

5. Revenue Divisional Officer, Peddapuram 

In pursuance of the proceedings of the District Collector, Kakinada, the 

Environmental Engineer, A.P.Pollution Control Board, Regional Office, Kakinada 

along with other Committee members headed by Joint Collector inspected M/s. 

A.S. Agro Industries, D.No.9-74 (9-87 Old), G.Ragampeta Village, Peddapuram 

(M), Kakinada District on 10.02.2023 and the details aresubmitted below: 

1. M/s. A.S. Agro Industries, D.No.9-74 (9-87 Old), G.Ragampeta 

Village, Peddapuram (Ni), Kakinada District leased out the unit to M/s. 

Ambati Subbanna & Co., Oil Firm. 
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2. The unit established and carrying two activities i.e., i) steeping and 

processing of sesame grains and ii) Oil Storage & Packaging unit. 

There is no manufacturing of oil in the premises. Oil procured from 

the outside is being stored in MS tanks and packed in bottles in 

packaging unit. 

3. As per the information from Industries Department, the total cost of 

the project is Rs.575 Lakhs (Land-Rs.10 Lakhs, Building —Rs.150 

Lakhs and Plant & Machinery - Rs.415 Lakhs). As per the records, 

the Eastern Power Distribution Corporation released power supply to 

the industry on 16.12.2017. 

4. APPCB vide Resolution No. 948, in its 78th  meeting held on 

07.08.1995, authorized, Industries Department to issue 

acknowledgement to non polluting SSI units other than 60 categories 

notified in G.O.Ms. No.1 & 2, dated 23.01.1995. Subsequently, the 

EFS & T department amended the G.O.Ms. No.1 & 2 time to time and 

added 6 more polluting industries to 66 in total. The 66 categories of 

polluting industries requires Consent to Establish (GTE) / Consent to 

Operate (CTO) of the Board under section 25/26 of the Water 

(Prevention and Control of Pollution) Act, 1974 and under section 

21/22 of the Air (Prevention and Control of Pollution) Act, 1981. From 

07.08.1995 onwards, Industries Department issued one time 

acknowledgement to treat it as Consent of the APPCB to other than 

66 categories of industries. Subsequently, the EFS & T Department 

vide G.O.Ms. No.42, dated 01.08.2017 withdrawn the power 

delegated to General Manager, District Industries Centre to issue 

acknowledgement from pollution angle to SSI units, other than 66 

categories polluting SSI units. Accordingly, Board Office, A.P. 
Pollution Control Board issued instructions to all Regional 

Officers of APPCB vide Memo dated 08.08.2017 directing that 

to issue acknowledgements to the non-polluting SSI units, 
other than the 66 categories of polluting SSI units within 5 
days in the enclosed format with the following condition 
without any inspection and clarification. 

• The industries shall not be located in residential areas as per 

G.O.Ms.No.63, dt.02.05.1995 issued by industries & Commerce 

(SSI) Dept., Govt., of A.P. 

5. As per CPCB classification of industries, the activity i.e., steeping & 

processing of grains falls under Green category and the above two 

activities i.e., steeping and processing of sesame grain and Oil 

Storage & Packaging unit are not covered under 66 categories of 

polluting SSI industries. One time acknowledgement is required to 

establish and operate the unit. But the unit has neither obtained 

Acknowledgement of the APPCB nor applied for the same and 

continuing its operations without permission. 
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6. The unit stored oil in the premises for packaging, for which the unit 

has provided 8 no.5 of MS storage tanks. The capacities of storage 

tank No. 1, 2 & 3 is each 12 Tonnes capacity, Tank no.4 & 5 are eachof 

45 Tonnes capacity, Tank no.6 & 7 nos is of each 90 Tonnes capacity 

and Tank no.8 is of 12 Tonnes capacity, without providingdyke walls 

in order to prevent water & soil pollution due to leakages. 

7. Carrying of steeping and processing of sesame grains generates wash 

water and the unit has not provided adequate Effluent Treatment 

Plant (ETP) to treat the effluent generated during the steeping and 

washing operations. Provided one sludge drying bed only. The unit 

has been storing untreated effluent in unlined lagoons. Storage of 

untreated wash water in unlined lagoons led to contamination of 

ground water. 

8. Wastewater samples were collected and the results of analysis 

reports are submitted below: 

5.N 
0. 

Parameters Values (mg/I) Discharge 
Standards 

Untreated 
wastewater 

sample collected 
fromcollection 
pit (Gingelly 

Seeds 
pulping) 

Untreated 
wastewater 

sample 
collectedfrom 
lagoon located 
at North-East 
corner of the 

plant 
1.  pH 7.65 7.44 5.5 -9.0 
2.  Total 

Suspended 
Solids (TSS) 

174 160 200 mg/I 

3.  Total 
Dissolved 
Solids (TDS) 

2440 2420 2100 mg/I 

4.  Chemical 
Oxygen 
Demand 
(COD) 

576 412 250 mg/I 

5.  Biochemical 
Oxygen 
Demand 
(BOD) 

170 130 100 mg/I 

9. As per the above analysis results, the concentration of Total 

Dissolved Solids (TDS), Chemical Oxygen Demand (COD) & 

Biochemical Oxygen Demand (BOD) in the wastewater are exceeding 

the discharge standards prescribed. A show cause notice was issued 

to the unit for payment of Environmental Compensation of Rs. 

69,37,500/- for the period from 16.12.2017 (date of power release) 

to 09.02.2023 (date of accident) for non-compliance of discharge 

standards, based on CPCB Formula, as detailed below: 

CPCB Formula for EC = P1 x N x R x S x LE 

PT - Pollution Index (30 for green category) 

3 
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N - Number of days of violation (1850 days i.e., from the date of 
power release i.e., on 17. 12.2017 to 09.02.2023. 

R - Compensation Factor in Rs. (Rs. 250/-) 

S - Scale of the Industry (0.5 for Small Scale) 

LF - Locational Factor (1 for less than 1 million 

population) EC = 30*1850*250*05*1 = Rs. 

69,37,500/- 

10.Industrial accidents covered under Factories Act, 1948 and the 

Deputy Chief Inspector of Factories, Kakinada issued showcause 

notice to the Lesse & Lessor for launching prosecution. 

11. Not provided manholes to storage tanks for removal & cleaning of 

tank bottom sediments. Improper handling of tank bottom sediments 

led to accidents. Spillages of tank bottom sediments were observed 

near the storage tanks. 

12.While cleaning and removing of tank bottom sediments at tank no.5, 

seven workers were died on spot due to anaerobic conditions inside 

the tank. Oil sediment samples were collected from MS storage tank 

No.5 in which accident occurred and MS Drum containing oil 

sediment. As per the analysis results, the concentration of Sulphide 

(as H2S) in the MS storage tank no.5 is 1.2 mg/kg and 5.5 mg/kg in 

the MS Drum. As per the analysis report, it was evident that the toxic 

gas in the storage tank is Hydrogen Sulphide (H2S). 

13.The A.P. Pollution Control Board has issued Closure Order to the 

industry for operating without permissions of the Board and without 

proper pollution control measures on 10.02.2023 and same was 

implemented. 

This report is submitted to the Hon'ble NGT in due compliance of the 

notice issued by this Hon'ble Tribunal. The APPCB will abide by all such 

directions as this Hon'ble Tribunal may deem fit and appropriate. 

Date: 24.02.2023 

Environmental Engineer, 
A.P. Pollution Control Board, 

Regional Office, Kakinada. 

ENVIRONMENTAL ENGINEER 
&P.POLLIJTION CONTROL BOARD 

'Regional Office,KAKINADA 
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By Email 

NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH 

FARIDKOT HOUSE, COPERNICUS MARG 

NEW DELHI- 110001 

Date: - 10.02.2023 

To, 

1. Member Secretary, Andhra Pradesh Pollution Control Board. 

(0866-2463204, mernbersecyappcb.gov.iñ) 

2. Director of Factories, Government of Andhra Pradesh. 

(9000905701, dthyd-apgovin) 

3. Collector! District Magistrate, Kakinada, Andhra Pradesh,-

(0884-2365424, 

radesh,

(0884-2365424, collector-kkdap.gov.in) 

4. Ambati Subbanna & Co Ohs Mill, PDP Road, 

Opposite SBI Bank, Samalkot - 533440, Andhra Pradesh, 

(6304121345, customercare@asbrandoils.com) 

Subject: - 	Notice of hearing in Suo Motu matter In re: News item published in the 

newspaper The Hindu, dated 10.02.2023 entitled "7 asphyxiated while cleaning 

edible oil tank at factory in Andhra Pradesh's Kakinacla district". 

NOTICE 

Fake notice that OA No. 111/2023 (Copy enclosed) Titled "7 asphyxiated while 

cleaning edible oil tank at factory in Andhra Pradesh's Kakinada district", will be listed• 

before the Hon'ble Tribunal at Faridkol House, Copernicus Mara, New Delhi- 110001 on 

28"' 8tt February, 2023 through Physical Hearing (With Hybrid Option), when you may appear 

before the Hon'ble Tribunal either in person or by a pleader duly instructed, with your response. 

Take further notice that in default of your appearance on the date above mentioned, the 

said Application Nvill he heard and determined in your absence. 

Given under my hand and the seal of this Tribunal, on this 10"' February, 2023. 

Note: (For Orders. Cause Lists & oilier inJnm.::Iion, please visit our website nuii'. greeniribunal.  cwv.  in) 

Registrar eneral 
National Green Tribunal 

End. As Above 
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Government of Andhra Pradesh 
ColEectorate, Kakinada District: Kakinada 

Computer No. 25230 	 Dt.0902.2023 

PROCEEDINGS OF THE COLLECTOR & DISTRICT MAGISTRATE, 
KAKINADA DISTRICT: KAKINADA 

PRESENT:: DR.KRITIKA SHUKLA, I.A.S. 

Sub: Accidents - Kakinada District - Peddapuram Division & Mandal - 

G.Ragampeta Village - 7 (seven) factory workers died on 09.02.2023 

between 7.30 AM and 9.00 AM while cleaning the boiler tanks at 

Ambati Subbanna & Co edible oils - Enquiry into the cause of the 

accident and other aspects - Constitution of Committee with officials - 
Orders issued. 

Ref: C/24/2023, dt.09.02.2023 of the Tahsildar, Peddapuram Mandal. 

ORDER  

The Tahsildar, .Peddapuram Mandal in the reference read above has reported 

that 7 (seven) factory workers died on 09.02.2023 between 7.30 AM and 9.00 AM 

while cleaning the boiler tanks at Ambati Subbanna & Co edible oils, G.Ragampeta 

Village of Peddapuram Mandal: There were 7 factory workers working at the time of 

the incident, and 7 individuals have died. 

In order to cause detailed enquiry into the incident, a committee is hereby 

constituted with the following officials headed by the Joint Collector, Kakinada 

1. Deputy Commissioner of Labour, Kakinada 

2. Deputy Inspector of Factories, Kakinada 

3. Executive Engineer, APPCB, Kakinada 

4. District Industries Officer, Kakinada 

5. Revenue Divisional Officer, Peddapuram 

The above committee shall conduct detailed enquiry into the cause of the 

incident with reference to the compliance of all safety and security requirements by 

the Management and suggestions/ recommendations for the measures to be taken 

for not to incur such incidents in future anywhere in the District. 

The Committee shall submit report to the undersigned within .3 (three) days 

without fail. 

Distric-t-Cllect* 	- 
Kakinada District: Kakinada 

To 
The Officers concerned 
Copy to the Tahsildar, Pedciapuram 
Copy to CC to Collector / Joint Collector 11 DRO 

6
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ANDI-IRAPRADESII POLLUTION CONTROL BOARD 
REGIONAL OFFICE 

Plot No.2, IDA, 	Jmanayyapeto, 	kjl  

        

        

N.Asok Kumar, 	 Ph: 0884 -2374066 

Environmental Engineer 
	

E-niail:rokkd-cci @pcb.ap.gov.iri 
Website:appcb.ap.nic.in 

CLOSURE ORDER 

Order NoJ/APPCB/R0-KKDJ2 023- 	 Date: 10.02.2023  

Sub: APPCB - RO - KKD 	M/s. A.S. Agro Industries, D.No.9-74 (9-87 Old), 
G.Ragampeta Village, Peddapuram (M), Kakinada District being operated by 
M/s.Ambati Subbanna & Co Oil firm on lease basis - Operating without 
CTE/CTO of the Board & without adequate pollution control systems - Closure 
Order- Issued- Reg. 

Ref: 	APPCB Memo No. APPCB/UH-lI/TF/Review Meeting/2018-799, dated, .21.03.2018. 

*** 

WHEREAS, you have established a steeping and processing of grains unit with 
packaging facility of oils in the name and style of M/s. A.S. Agro Industries at D.No.9-74 (9-
87 Old), G.Ragampeta Village, Peddapuram (M), Kakinada District and is being operated by 
M/s. Anibati Subbanna & Co Oil firm on lease basis and engaged in sesame seeds steeping 
and prOcessing & sesame oil packaging facility. 

WHEREAS, you have established and operating the industry without obtaining 
CTE/CTO of the Board as required under section 25/26 of the Water (Prevention and 
Control of Pollution) Act, 1974 and under section 21/22 of the Air (Prevention and Control 
Of Pollution)' Act, 1981. 

WHEREAS, "the Hon'ble supreme court in the W.P. No.375 of 2012 has directed to 
issue closure orders to the industrial units who are operating without valid Consent for 
Operation (CTO) and without having functional effluent treatment plant for the treatment 
of the effluents". 

WHEREAS, an accident was occurred in your unit on 09.02.2023 leading to death 
of seven number of workers. 

WHEREAS, the Board Officials along with other committee members inspected the 
unit and its surroundings on 09.02.2023 & 10.02.2023 and observed the following: 

1. The unit is operating a steeping and processing of sesame grains and oil packaging 
unit at G.Ragampeta Village, Peddapuram (M), Kakinada District without obtaining 
CTE/CTO of the Board, as required under section 25/26 of the Water (Prevention and 
Control of Pollution) Act, 1974 and under section 21/22 of the Air (Prevention and Controlof 
Pollution) Act, 1981. 

2. The unit stored sesame oil in the premises for packaging, for which the unit has 

provided 8 no.s of MS storage tanks. The capacities of storage tank No:I, 2 & 3 is 

each 12 Tonnes capacity, Tank no.4 & 5 are each of 45 Tonnes capacity, Tank no.6 & 

7 nos is of each 90 Tonnes capacity and Tank no8 is of 12 Tonnes capacity, without 

providing dyke walls in order to prevent water & soil pollution' due to leakages. 

Operation of steeping and processing of sesame grains generates huge quantity of 
effluent. The unit has not provided adequate Effluent Treaitrnent Plant (E'i'P) to treat 

the effluent generated during the steeping and washing operations. 
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4. The ont has been storing untreated effluent; in uimned lagoons, which are 

connec'ed to the outside drain, which ultiniaLeiy joins Ycleru drain, thereby C:tUSillg 

water pollution of Yeleru drain. 

S. Not developed greenbelt of minimum 33% total area. 

6. Not provided manholes to storage tanks for removal & .-leaning of tank bottom 

sediments. improper handling of tank bottom sediments led to accidents. Spillages of 

tank bottom sediments were observed near the storage tanks. 

7. While cleaning and removing of tank bottom sediments at tank no.5, seven workers 

were died on spot. 

After careful consideration of material facts of the case, A.P. Pollution Control Board hereby 

issues CLOSURE ORDER to your unit for operating without CTE/CTO of the Board and without 

adequate pollution control treatment facilities, tinder section 33(A) of the Water (Prevention and 

control of pollution) Amendment Act, 1988 and under Sec. 31 (A) of Air (Prevention and Control of 

Pollution) Amendment Act, 1987 in the interest of Public Health& Environment. 

M/s. A.I.E.RD.C.L. has been requested to disconnect the powei supply to M/s. A.S. Agro 

Industries, l).No.9-74 (987 Old), G.Ragampeta Village, Peddapuram (M), Xakinada District. 

You are directed to take note that if you continue to operate your unit even after receipt of 
this order, you will be liable for prosecution in the court of Metropolitan Magistrate or Judicial 

Magistrate of the first class under section 41(2) of Water (Prevention and Control of Pollution) 

Amendment Act, 1988 and under section 37 (1) of Air (Prevention and Control of Pollution) 

Amendment Act, 1987, the punishment for which includes imprisonment for a term which shall not 

be less.than one year six months which may be extended upto six years and.with fine. 

You are also directed to take note that the M/s. A.P.E.P.D.C.L. has been ordered to disconnect 

electricity supply to your unit with immediate effect. Should you resort to operate your unit by 
means of Diesel Generator or any mechanical device, you will be attracting prosecution U/s.41 of 

Water (Prevention & Control of Pollution) Act, 1974 and amendments thereof & U/s. 37(1) of Air 

(Prevention & Control of Pollution) Act, 1981 and amendments thereof. 

This order conies into effect from today Le,J.O2.2 023.  

ENVIRONMENTAL ENGINEER 

To 
M/s. A.S. Agro Industries, 
D.No.9-74 (9-87 Old), 
G.Ragampeta Village, 
Peddapuram (M), 
Kakinada District. 

Copy submitted to:  

1. The Member Secretary, APPCB, Board Office, Vijavawada for favour of kind information. 

2. The Collector & District Magistrate, Kakinada i)isti'ict, Makinada for favour of kind 
information. 

3. The Joint Chief Environmental Engineer, APPCI3, Zonal Office, Visakhapatnam for favor 
of kind information. 

'l. The Joint Chief Environmental Engineer(UI-1-2), A.P. Pollution Control Hoard, Board 
Office, \!ijayawada for favour of kind information. 

5. The Superintending Hngineer, Operations, A.P.E.P.D.C.L. Rajamahendravaram for favour 
of kind.niormatjOfl. 
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G0VLtIi'Li'TT 
ASTRCT 

Wat 	(?rvrit±o and Control of Pollution) ACt, 1974 - 

rdrnnt to Rule 32 of _Water (Pr;venticn & Conrol of 
Pollution) Rules, 1 976 	iSOtIfiCt1O 	Issued. 

NVI 	SCLNC & TEC-fliCLOGY (VIRONM-  T) DPRENT 

G.OMs1.NO.i. 	 Dated, 23rd janwary,, 1995 

Re 	the fo11owinç- 

1.. i.CMs,.No.559, M1tA 	UD(M)Lrtmnt, 
ct 4 4.121976 

2. G.O 	.11ô51,EF..S&T(EV)D€Pt.1 dt46..197. 
3 
4.. G,O.Ms 14 O26,ES&'IN Dept., dt194..1994 
5.. FrOm Mer-cretarl7. APPC2,. Lr..No44110/PCB/ 

EM? Cor/93-1059i dt.2..1141994 

In ursuce of the 	Rtlutlon 924 corrimumica.tecl 
in--n.0-letter 5th read a~:)cva, .f tar careful examination of 
the proposal of 	.P1Jution Cctrol Boaid, -q'-he Govi2rneflt 
approve the fol1oing No4ifica.tion:- 

nbc following shell be pih1ihed in th nez ext-T- 
o rd-inary Orirary issue of Andhz-a Praca5h Gazette. 

0  T I F I C A T iC N 

jr, exercise of the powers tDr-ferred by section 64 of 
the Water (Prevention & Control of Poilutin) Act, 1974 
(Central 	 of 1974) the Govrnr.nt of Andhra Pedesh 

thE following amendments to the Weter (Preven-
tion & Control of Pollution) Rules, 1976, issued in G.D.M. 
No. 559 HouJz, Nunicipa]- minist±ation & tTrban Devlopment 
(Municipal AdministrtiOn) 	ertrncnt, dttbe 4th Decen±er, 
976 a 	bsetiently amended,. 

A, M E 

.In the 	id. rules, in R%-11,2--32-A Schedule IV, for th 
list of 116 polluting in stris in smell scale sector, thi-:-
zollowixig 1L5t oZ 60 polluting industz-ies in small scale 
setor shell be SUbS€1tULCLI:- 

ciyJLE-Il 

LIST OF POLLUTING I U5RIES IN SM?L SCE SC-TOR.: 

	

01 	Cement 

	

- 02 	AbastO5 and sbestos pxcoducts 
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/1. 

/ 

'I 

L_. 

:2: 

03 	R: ract-or. 	& Cermi.c Products  

CaL:ium Carbide 

05  HnLng projects other 	an rrairj1s 

Lime: Iucir 

07 	Dry coal prccesarg/mi..nera1 proces,7,ing 	tiustr.es like 

or 	..iigjben e if i,o,. pelietizat.ionr U1V2ri&a±dOfl 

etc.,. 

oe 	Cr)ke making, co± ii uflcton arid .fuJ. css making 
tiu r± 

09 	Stôn C - --s 

10 	F 	tit at-ion and 2Dit±l1 -y un.tts 
11 	Basic Drags arAdrmacuca1,s 
12 	uga-r 

13 	Fer1isr 	(SrneJ.ir uLr1:)K, tio ;iJcr.ts 
14 	Eye & Dy 
15 	S,L1Dhi.r1C Lcid 
16 	?etrocbed.oei Inte 	ias 	(:ucL ; .LA-iJ, 	-".1 IJITd 

17 	Ithtrial 2xplc' 	(1 -'J clicg 	to1Li riq fuses s,Eety 
euse. 	tV% 	i21QSi .ELe.iJc nr 	i.lrs, g-ut pccder 

is  Hydrocynic acj.d and i.ts drivative 

Alkalies (such as Soda fl, praoipitated calcium oaborte 
Pots.siurn Hydxoxide etc.1 ) 
Paints. pirneit.s ar  

Resins 
22 	Photogr2phc 	riici 

23 	Procsscs inv1'thg ohior±nated Hydrocarbon 
24 	Pesticides, Insecticides, Fangicide and Herbicides 

(Technic,-1, and Formul etiqr) 

2.5 	Ptthssit2mn PrrtTaganate 
25 	 odium 

27 	anirEturing of Lubricating oils 

Grinding of Zirconium Oxide 
29 	Pulp, Pwer Board and Fews Print 
3 	Tanneries 

32. 	srnthetic Rtbber 

32 	$itvl Rubber tyres eid Tubes 
33 	Retreading of all tyes of t-pre 
34 	Iron ad Steel Production 

35 	xtractiora an recovercr of Znc/ Copper/ AlIzairlium ar.td Dead. 
I'3etei  Ca" 	and PcundrLes 

37 	Ferro ,11or 

3 	Induztrie .i.nvoling •opertiors such as pickling, 
--  

1-~ 
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39 	Nickel and caarniu Sri 

40 	$torag httriE (int.eg:ted 	th 	r fEctir6' o 

)-2d arjca I€ a 6 a r,  t IntCfl\T &L1Q 7 ) 

41 	IncincrtiOfl p1at or hazardous 	nor!-haEzrdOUS wates 

42 	Eiectrop1tifl1 nd GiV?.ntZing 

43 	Weldicq fluxes and eiectoIs 

44 	Muc'ur of power driven urno;, àompr 	s sor.- ?a:rige.ratiofl 
tnit-, fire fighting evalpment etc., (excluding asseirg 
unìits) 

45 	Industrial ases (!itrD;En1  Oxgn1 0rbori oxce, Hydrogen;- 

ACetylene ec,) 

46 	Glue and GelatinC 

47 	Clozine,. F1ouxine 	 Tcc 	.9 	-J'nc ;he.ir c000rc5s 
. 4 

48 	G1sa and Gs.re 

49 	TextiLes (excluding hr .lort 	rd pc'-1oc>in 	t.o 5 

50 	 and Printing 

52. 	Surgical- Cotton and sen.tary ap}cns 

52 	Milk roditt.5 (kmrncd ;nll}c, 	tU.drrii1k cosnsd 
milk,rnflk powder and bay' f cod) 

53 	Soap 	Detergnts (except cottage sop snr d ternt 
inãutre.$) 

5. 	Vaspt-bi. 	drogen.ete( and refined, and Z30.1vent extraotd 
oils 

55 	uaculture Project more than 5 hctares 

shtering of animals, rendering of hones and posi:'i' 

Proces5ing of fish and prawn 

Sa 	Fruits ar vegetables Procsing 

CashC 	t L:dustris 

SO 	Tabcco redryin 

CDR AIW IN 'rx NAME OF THE GORO OF ZNDH14 PRDEs1) 

D - lYS'LIAN 
RINCIFA1j SEC.EThRY TO G0VER1NT 

To 
The N berSecretar7, AP.IollutiOfl Control oard, Hyderabad. 
The FireotOr of Prioting & Stat±onv and Storas 	rohase..Hd. 
Ie is r ésted to pibl±h th above notification in t ha xtraordi- 
na,r- jue of 	PGaetta nd supply 100 coDias of .te 	ett' 
Notification soon after its publication. 

CoDy to: Principal Secretary to Govrnrtent, Industries & Commerce 
epartrnent. 

Copy to: CDmcniS5iOfler of Inu5tri.es,?-. P.Hydera5ad. 
Copy to: Vic 	 & Managing DirctOr, State F.rìencme Corporation 

Hrderabad 
Coov to; Secretr37 to Government of 	Hinitr7 of Eriironmant 

and Forests, Paryavara 	bavan, OO Comciex New :eihi. 
Copy to: Centrei Fol].ut.ofl Control Board .New DCE1h1, Fresh 	ran, 

ArjUfl 	Cj 32..  
Copy to; General AimjflistratiOn (FEMB) 	,artmart 
COPY to-Law (L) Dapart;Tent 
Copy to SP/SC 50 Cop-3 	 //0*Jedby rder// 

5c±ct 	icer 
I 	/ - 	 - 	 I  

OLLtTTJ0L cOlcTPt - ckPJ S. 
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GOVERNMENT OF AND HRA PRADESH 

ABSTRACT 

Water (Prevention and Control of Pollution) Act, 1974 - Amendment to Rule 32 of water 

(Prevention and Control of Pollution) Rules, 1976- Notification 	Issued. 

ENVIRONMENT, FORESTS, SCIENCE & TECHNOLOGY (ENV) DEPARTMENT 

GO Ms. NQQA 	 Dated;,22nd..av996 
Read the oJljj.g 

1. GO Ms No. 559, HMA&UD (MA) Department. dated 04J2.1976. 
2. GO Ms No, 51, EFES&T (ENV) Department, dated 0406i.987. 

3. GO Ms No. 332, EFES&T (ENV) Department, dated 25,11.1991. 
4, GO Ms No. 26, EFES&T (ENV) Department, dated 19.04.1994 
S. GO Ms No. 1, EFES&T (ENV) Department, dated 23.01.1995. 
5, Member Secretary, APPCB, DO Lr. No.4411 0/PCB/Emp.Com/96,  dated _.02.1996. 

ORDER:- 

In pursuance of Board Resolution No. 977 communicated in the DO letter 601  read above, 

and after careful examination of the proposal of the Andhra Pradesh Pollution Control Board, 

the Government approve the proposal to include the four industries, namely, (1) Para Boiled 

Rice Mill, (2) Barium Carbonate and barium based product (3) all reclamation unit: and (4) 

cashew industries in the list of industries already notified. 

2. The following notification will be published in an extraordinary issue of th.e Andhra Pradesh 

Gazette. 

NOTfl1CATIQ3 

In exercise of the powers conferred by Section 64 of the Water (Prevention and Control 

of Pollution) Act, 1974 (Central Act No. 6 of 1974), the Government of Andhra Pradesh 

hereby makes the following amendment to Water (Prevention & Control of Pollution) 

Rules, 1976, issued in GO Ms, No, 559, Housing, Municipal, Administration and Urban 

Development (Municipal Administration) Department, dated the 4th  December, 1976 as 

subsequently amended from time to time. 

AMENDMENT 

In the said rules, in Rule 32-A, in Schedule-IV, in the list of polluting industries in Small 

Scale Sector after the entry "60 tobacco redrying" the following shall be added, 

namely:- 

"61 	Paraboiled Rice Mill, 	 Contd...2 

12
16

Annexure-IV-b



17 L 

62, Barium Carbonate & Barium based products. 

63. 011 reclamation units. 

64. Cashew industries. 

(BY ORDER AND TN THE NAME OF THE GOVERNOR OF ANDHRA PRADES}'[) 

Dr. CSRANGACHARI 
PRINCIPAL SECRETARY TO GOVERNMENT 

To 

The Member Secretary 
Andhra Pradesh Pollution Control Board, 

Maitrivanam, HUDA Complex, 

S.R.Nagar, Hyderabad - 38 

To 

The Director of Printing & Stationery and Stores Purchase, Andhra Pradesh, Hyderabad. 
He is requested to publish the above notification in the Extraordinary issue of A.P. 
Gazette and supply 1.00 copies of the Gazette Notification soon after its publication. 

Lopyto: 

Principal Secretary to Government, Industries &. Commerce Department. 

Commissioner of industries, A.ndhra .Pradesh. Hyderabad. 

Vice Chairman and Managing Director, State Finance Corporation, Andhra Pradesh, Hyderabad.. 

Secretary to Government of India, Ministry of Environment & Forests, Paryavaran Bhavan., CGO 
Complex, New Delhi. 

Central Pollution Control Board, New Delhi, Parivesh Bhavan, Aijunnagar, New DeIh!-32. 

General Administration (PE MB) Department, Andhra Pradesh, Hyderabad. 

Law (E) Department, AR, Hyderabad. 

The SF / SC 50 copies. 

/1 FORWARDED BY ORDER// 

Sd/ 
SECTION OFFICER 
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GOVERNMENT OF ANDHRA PRADH 
ABSTRACT 

Water (Prevention and Control of Pollution) Act, 1974 Amendment to Rule 32 of Water 
(Prevention and Control of PfluLin) Ruie., 176 Not ffil ction - Is-sued. 

ENVIRONMENT. FORE5TSACIENGE & TECHNOLOGY NV) DEPARTMENT 

	

GO M. No. 85, 	 Dated: 22 September, 2001 
Read the folIowrnç - 

1. GO Ms No, 1 EEFS&T (ENV) Department, dated 2101.1995. 
7. GO His No. E01  EFS&T (ENV) Department, dated 22.05.1996. 

	

3. From 	the MS., APPCB, Hyd DO 	0 P 

	

From 	 Meet/96-1475, dated 
02.02.2000. 

The Member Secretary, Andhr Pradesh PoflLrtion Oontrot Board in his letter 316  read 

above, has stated ti-ict; ftc "Chemical units" are causing pollution in the form or Air, Water and 

Solid Wat-  etc., and they are not included in the list of 6-1 catories of 551 units which has 

prescribed in the Water (Prevention & Control of Pollution) Rules, 1,576 issued in GD Mc, 

NoS59, HMA&UD Dept., dated 04.12.1.976 and requested the Government to include the 

"Chemical Industry" in the said rules. After careful examination of We proposal of the 

A.P. Poll utiori Control Board, the Government hereby approve the proposal to ineiud th 

chemal industry in the list of industries already specified in the said ru1s, 

2. Accordingly, the following Notification will be published in the Extraordinary issue of 

the A. P.Gazette dated 221 I1' September 2001. 

NOTIFICATION 

In exercise of the powers conferred by Section 64 of the Water (Preverttiori ard Control 

of Pollution) Act, 1974 (Central Act No. 6 of 1974), the Government of Andhra Pradesh hereby 

make the' following amendment to the Water (Prevention and Control of PollUtion) Rules, 1976 

lesued in GO Ms, No. 559, Housing, Municipal Acimlaistration and Urban Development 

Department, dated the 4d'December, i976 as subsequently amended from time to-time. 

AMENDMENT 

In the said rules, in rule 32-A, in Schedule-N, in the list of polluting iridub-ie in Small 

Scale Sector, after the entry 1 64 cashew inciuetnies", the following shall b added, namely: - 

"65. Chemical Industries". 

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH) 

V.P.AU 1-tARI 
PRINCIPAL SECRETARY TO GOVERNMENT 

10 
The Member SCLI-e:ary, kP.Poltution Côntrl Board, 'dra had. 
The Di:or or Printing and SLaLicx'iery and Srore5 Purchase, ycrroacJ. 

—Vt. 
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(pie it requested to publish the Extraordinary issue of ARGazette and supply 100 copies 
of the Gazette Notification soon after its publication). 

Cboto:  

The Pribcipal Seretari' to Govt., industries & Commerce Department, A.?, Hyderabd, 
The Vica Chairmaii & Managing Director, State Finance Corporation, A.P,, Hyderabad. 
The Secretary to Govt., of India, Ministry of Environment and Forests, Parsra\raran Dhavan, CGO 
Complex, New Delhi. 
The Cerib-eI Pollution Control Board, New Delhi, Perivesh Bhavari, Arjunnagar, New Delhi--32. 
The General Administration (PEMB) Department, A.P.r  Hyderabad. 
The Law (E) Department, A.P., Hyderabad. 
The SF I SC 50 copies. 

1/ FORWARDED BY ORDER 1/ 

Sd!- 
SECTiON OFFICER 
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GOVERNMENT OF ANDHRA PRADEH 
ABSTRACT 

Water (Prevention and Control of Pollution) Act 19  -  'Amendment!; to Rule 32 of Water 
(Prevention and Contrl of Pollution) Rules, 1976 - Notification Issued. 

ENVIRMENT, FQRESTS. 	NCE & TECIINOLQGY (ENV) DEPARTMENT 

GO Ms. No, 23, 	 Dated: 22.02,2007 
Read the following: - 

1. GO Ms No, 65, Environment, Forests, Science & TecNroiooy (SW) Department, 
dated 22.09.2001. 

2. GO Ms No. 86, Environment, Forests, Science & Technoiogy (ENV) Depment,. 
dated 22.09.2001. 

3. From the Member Seo-etary, Andhra Pradeh Pollution Control Board, Letter 
No.5 1.7 PCB/CFE/Pla.tics/0&710, dated 24.07.2006. 

ORDER;  

The Member Secretary, Andhra 'radesh Pollution Control Board in his letter Yd  read 

above, hs stated that the "the pstic carry bags/container manufacturing .unit; of virgin 

plastics or recycled plastic or both and plastic recycling units" are causing pollution in the form 

of Air, Water & Solid Waste etc. They are not included in the list of 55 categories of polluting 

industries in the Small Scale Industries Sector which are identified by the Board till now. 

The Member Secretary, Andhra Prdesh Pollution Control Board, has therefore requested 

the Government to include the "the plastic carry bags/container manufacturing units of .virqi-

plastl or recycled plastic. or both the plastic recycling units" as 66' category of polluting 

industry In the Small Scale Industries Sector. 

After careful examination of proposal of the Member Secretary, Andhra Pradesh 

Pollution Control Eoard, the Govemnrnerili hereby approve the proposal to include the "the. plastic 

carry bags/container manufacturing units of virgin plastics or recycled plastic or both the plastic 

recycling units" in the 'list of industries as 66' category of polluting indulries in ftc Small Scale 

Industries Sector. 

Accordir;y, the ftillowino Notiflcation will be published in theEktraordnary esue of the 

Anlhra Praoe;h Gazette dated 26.022007 

NOTIFICATION  

In exercise of the powers conferred by Section 54 of the Water (Prevention and Control 

of Pollution) Act, 1974 (Central Act N. 6 of 1974), the Government of Andhra Pradesh hereby 

mnak.e 'the following amendment to the Water (Prevention and Control of Pollution) Rules, 197 

issued in GO Ms. No. SS, Housing, MUnicipal Administration and Urban Development 

Department, dated the 4th  December, 1976 as subsequently amended from time to time. 

AM EN DMENT 

In the said rules, in rule 32-A, in Schedule-IV, in the list of polluting industries in Small 

Scale Sector, after the entry "65 chemical industries", the following shall he added, narnelv: 

1c1 
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The plasi:ic carry bs/cortbiner manufacturing units OF VR'Qin plastics or recycled 

pstic or both and pistic. recycling units". 

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PPADESH) 

3ANMCIR,4 KONDAPI 
SPECIAL CHIEF SECRETARY TO GOVERNMENT 

To 
The Member Secretary, AP.Po1lution Control Board, Hyderabad. 
ihe Director of Printing and Stationery and Stores Purchee, Hydrebad, 

(He is requested to publish the Extraordinary issue of APGazee and supply 100 copies 
of the Gztte Notification soon after ?z publication). 

The Principal Secretary to Govt,-  Industries & Commerce Department, 
The Vice—Chairman and Managing Director, State Finance Corporation, Hyderabad. 
The Secretery to GovL, of India, MOEF, New Delhi, 
The Central Pollution Control Board, Arjuna Nagar, New Delhi, 
The Law (B) Department. 

/7 .PORWARDED BY ORDER 1/ 

Sd!- 
SECTION OFFICER 
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MINUTES OF 78TH MEETING HELD ON 7TH AUGUST 15 IN THE BOARD 
ROOM OF AP.P.C.B AT 3.00 P.M. 

RESOLUTION NO.953: 

CHANGING THE NOMENCLATURE FROM NOC NO OBJECTION CERTIFICATE) 
TO CONSENT FOR ESTABLISHMENT 

Approved. 

MINUTES OF 78TH MEETING HELD ON 7TH AUGUST 195 IN THE BOARD 
ROOM OF A.P.P.C.B AT 3.00 P.M. 

RESOLUTION N0.48: 

M  'F PLEMENTATION OF G.O.Ms.No.26 & 27. DATED.i9A.4 AND G.O.Ms.No.1 & 
2, DATED.23.1 .5 OF E.S. & T. DEPARTMENT AUTHORISING INDUSTRIES 
DEPARTMENT TO ISSUE ACKNOWLEDGEMENT TO NON-POLLUTING 8$! 
UNITS OTHER THAN 60 CATEGORIES NOTIFIED IN GOs. 

Ratified. 

18
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GOVERNMENT OF ANDHRA PRADESH 
ABSTRACT 

E.F.S & T. Department - Withdrawal of the powers delegated to GM, DICs to 
issue acknowledgment from pollution angle to SSI units, other than 66 
categories of polluting SSI units - Orders - Issued. 

ENVIRONMENT, FORESTS, SCIENCE & TECHNOLOGY (ENV.SEC.V)DEPARTMENT 

G.O.MS.No.42 	 Dated: O1-08-2017 
Read the following: 

1. G.Os issued by the State Government on polluting SSI units i.e. 
G.O.Ms.Nos 26 & 27, dated: 19.04.1994, G.O.Ms.Nos.1 & 2, 
dated: 23.01.1995, G.O.Ms. Nos.80 & 81, dated: 22.05.1996, 
G.O.Ms.Nos.85 & 86, dated: 22.09.2001 and G.O.Ms. No.23, 
dated: 22.02.2007. 

2. Circular Memo. No.07/APPCB/HO/CFO-UH:IV/2016, 
Dated: 21.3.2016. 

3. From Member Secretary, APPCB, Lr. No.5 1/APPCB/CFE/HO/66 
CAT/2017, Dated. 16.03.2017. 

OR D E R:  

In the reference 3rd  read above, the Member Secretary, Andhra 
Pradesh Pollution Control Board has informed that the Government of 
Andhra Pradesh earlier issued G.Os, identifying polluting industries in Small 
Scale Sector. The SSI units other than those polluting units were exempted 
from obtaining regular consents of the Board. Powers were delegated to the 
General Managers of District Industries Centers (GM, DICs) to issue 
Acknowledgement from pollution angle to the SSI units other than the 
identified polluting SSI units 'on behalf of Pollution Control Board, which 
would serve the purpose of consent of the Board. The Member Secretary, 
Andhra Pradesh Pollution Control Board has, therefore, requested to 
withdraw the powers delegated to GM, DICs to issue acknowledgement on 
behalf of APPCB to non-polluting SSI units, other than 66 categories of 
polluting SSI units. 

rid 

2. In the Circular memo. 2 read above, the Andhra Pradesh 
Pollution Control Board has issued certain instructions as per the Central 
Pollution Control Board directions under section 18(1)(b) of the Water 
(Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & 
Control of Pollution) Act, 1981 regarding harmonization of classification of 
industrial sectors under Red/Orange/Green! White Categories. 

3. Government after careful examination of the above proposal of the 
Member Secretary, Andhra Pradesh Pollution Control Board, hereby withdraw 
the powers delegated to GM, DICs to issue acknowledgement on behalf of 
APPCB to non-polluting SSI units, other than the 66 categories of polluted 

SSI units listed in the reference 1st  read above. 
P.T.O. 
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:2:: 

4. 	The Member Secretary, Andhra Pradesh Pollution Control Board shall 
take necessary further action, accordingly. 

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH) 

G.ANANTHA RAMU 
PRINCIPAL SECRETARY TO GOVERNMENT 

To 
The Member Secretary, 
A.P.State Pollution Control Board, Vijayawada. 

Copy to:  
The Director of Industries, Government of Andhra Pradesh, 
Vijayawada. 
The Vice Charmin and Managing Director, State Finance 
Corporation, Vijayawada. 
The Secretary to Government of India, Ministry of Environment and 
Forests, New Delhi. 
The Law(B) Department, 
SF/SC. 

I/FORWARDED:: BY ORDER/I 

SECTION OFFICER 
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tNDHRA PRDESH 

   

ANDHRA PRADESH POLLUTION CONTROL BOARD  
I).No.  33-26-14 D12. Near Sunrise Hosnitul. Pushpa Flotel Centre, 

Chalamavari Street. Kasruribaipet. \'ijavawada - 200 10.  

Vfebsiie :www.appcb.ap.nic.irr 

 

    

Memo No. 51 /APPCB/CFE/HO/66CAT/201 7 	 Dt:08.08.201 7 

Sub: APPCB - CFE - Withdrawal of the powers delegated to GM, DICs to issue 
acknowledgment from pollution angle to SSI units, other than 66 categories 
of polluting SSI units —ROs to issue acknowledgments - Instructions issued-
Reg. 

Ref: G.O.Ms.No. 42. dt. 01 .08.2017 issued by EFS & T Dept, Govt., of A.P. 

In the reference cited, the Government have withdrawn the powers delegated to GM, DICs to issue 

acknowledgments on behalf of APPCB to non-polluting SSI units, other than the 66 categories of 

polluting SSI units. A copy of the said G.O., is enclosed. 

All the Regional Officers are directed as follows.- ollows: 

to to issue acknowledgments to the non-polluting SSI units, other than the 66 categories of 

polluting SSI units within 5 days in the enclosed format with the following condition without 

any inspection and clarification. 

o The industries shall not be located in residential areas as per G.O.Ms.No. 63, dt. 

02.05.1995 issued by Industries & Commerce (SSI) Dept., Govt., of A.P. A copy of 

the G.O. is enclosed. 

Acknowledgment to white category of industries is not required as they were exempted 

from Consent Management by the CPCB in revised categorization of industries i.e., Red / 

Orange / Green / White categories. A letter from the proponent is sufficient as instructed 

earlier and it is for intimation purpose only. 

End: as above. 

 

MEMBER SECRETARY 

To 

All the Regional Officers, 
A.P. Pollution Control Board. 

Copy to the Zonal Officers, Unit Heads at Head Office. 
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ANDHRA PRADESH POLLUTION CONTROL BOARD 

REGIONAL OFFICE: 	  
Address 

Phone No. 	,email: 	  

       

       

Order No. /Ack/APPCB/ RO- /2017- 	 Date: 

ACKNOWLEDGMENT 
(For SSI Units other than 66 categories only) 

(See Rule No. 32-A of the water (Prevention and Control Pollution) Rules 1994 and Rules 
No. 29-A of the Air (Prevention and Control Pollution) Rules 1994.) 

The Consent application submitted by M/s, 	 to establish and to operate their unit at Sy No. 
	(GP)/ (V), 	 [M), 	 District to manufacture   - Tone/day is hereby 

acknowledged as the unit is not covered under schedule No. IV & II of above said Rules. This 
acknowledgment is treated as consent of Andhra Pradesh State Pollution Control Board, subject to 
the following conditions. 

1. In case of any expansion or change in manufacturing process, raw material or products, a 
fresh application shall be submitted. 

2. All the rules notified by the State and Central Government under Environmental laws from 
time to time, which are applicable to this unit shall be complied with. 

3. The industry shall comply with general conditions notified by the Ministry of Environment 
and Forest, Government of India vide extra ordinary Gazetted notified No. 174, dated 19 
May 1993 as amended from time to time. 

4. The industries shall not be located in residential areas as per G.0.Ms.No. 63, dt. 02.05.1995 
issued by Industries & Commerce (SSI) Dept., Govt., of A.P. 

S. The unit should not be established close to sensitive areas such as Hospitals, Monuments,, 
Schools, Zoological Parks, etc., 

6. The Officials of Andhra Pradesh State Pollution Control Board may inspect the unit at any 
time to verify the compliance status and may also stipulate such conditions as are deemed 
to be fit. 

Date: 	 
Stamp: 

Environmental Engineer 
Region alO ffice, 

To, 

Copy to: 
1. The Member Sectary, APPCB,, Kasturibaipeta, \Tijayawada  for kind information 
2. The Joint Chief Environmental Engineer, Zonal Office, 	for kind information. 

MEMBER SECRETARY 
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AN DHRA PRAD ESH POLLUTION CONTROL BOARD 
ZONAL LABORATORY:: \'ISAKHAPATNAM 

allo.39-33-20/1/4,Madhavadhara Vuda Cofny, Visakhapatnam - 530016. 

       

M.RAVI, M.Sc., 
SENIOR ENVIRONMENTAL SCIENTIST 

Ph: 0891-2719380/481 
e-mail:zovsplab-ses2@  appcb.gov.in  

ANALYSIS REPORT  
FORM —X 

REPORT BY THE BOARD ANALYST 
(See Rule 26) 

Report No. 2023 — 02 — E — 142 & 143 
	

Date:14.02.2023 

I hereby certify that I, Sri M. Ravi, State Board Analyst, Zonal Laboratory duly appointed under 
sub-section (3) of section 53 of the Water (Prevention and Control of Pollution) Act,1974 (6 of 1974) 
received from the Junior Scientific Officer, Regional Office, Kakinada on the day of 10.02.2023, the following 
samples for analysis 

E-142: Untreated waste water sample collected from collection pit (Gengelly seeds pulping) 

E-143: Untreated waste water sample collected from collection Lagoon located at North-East corner 
of the plant 

of M/s A.S. Agro Industries, D.No,9-74, (9-87 Old), G. Ragampeta (V), Peddapuram (M), 
Kakinada District collected on 10.02.2023. The samples were in a condition fit for analysis reported below: 

I further certify that I have analyzed the above mentioned samples from 10.02.2023 
to 14.02.2023 and declare the result of the analysis to be as follows. 

S.No. Parameter Values (mgj 
E-142 E-143 

1.  pH 7.65 7.44 
2.  Total Suspended Solids 174 160 
3.  Total Dissolved Solids 2440 2420 
4.  Chemical Oxygen Demand 576 412 
5.  Biochemical Oxygen Demand 170 130 

Note: 1. All results are expressed in mg/It, except pH 
2. Results are related to sample tested 

The condition of the seals, fastening and container on receipt was intact. 

Signed this:14.02.2023 

Address: 
Sri M. Ravi, 
Senior Environmental Scientist, 
Zonal Laboratory, 
APPCB, Visakhapatnam. 

SIGNATURE OF THE STATE BOARD ANALYST 
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ANDHRA PRADESH POLLUTION CONTROL BOARD 
ZONAL LABORATORY:: VISAKHAPATNAM 

D. No. 39-33-20/1/4, Madhavadhara Vuda Colony, Visakhapatnam - 530018. 

M.RAVI, M.Sc., 	 Ph 0891-2719380/481 
SENIOR ENVIRONMENTAL SCIENTIST 

	
e-mai1:zovsp1ab-ses2@ appcbgov.in  

  

ANALYSIS REPORT 

  

 

FORM - X 
REPORT BY THE BOARD ANALYST 

(See Rule 26)  

 

Report No. 2023-02- SL -020 & 021  

     

Date: l 502.2023 

      

I hereby certify that I, Sri M. Ravi, State Board Analyst, Zonal Laboratory duly appointed under sub-section 
(3) of section 53 of the Water (Prevention and Control of Pollution) Act,1974 (6 of 1974) received from the Junior 
Scientific Officer, Regional Office, Kakinada on the day of 10.02.2023, the following sludge samples for analysis 

SL-020 : Oil Sediment sample collected from MS storage tank No.5 

SL-021 : Oil Sediment sample collected from MS drum 

of M/s A.S. Agro Industries, DNo.9.74, (9.87 Old), G. Ragampeta (V), Peddapuram (M), 
Kakinada District collected on 10.02.2023. The sample was in a condition fit for analysis reported below: 

I further certify that I have analyzed the above mentioned samples from 10.02.2023 to 15.02.2023 and 
declare the result of the analysis to be as follows, 

SI. 
No. 

Parameter Units SL-020 SL-021 

1. Sulphide (as 1-12S) mg/kg 1.2 5.5 

The condition of the seals, fastening and container on receipt was intact. 

Signed this: 15.02.2023 

Address: 
Sri M. Ravi, 
Senior Environmental Scientist, 
Zonal Laboratory, 
APPCB, Visakhapatnam. 

SIGNATURE OF THE STATEBOARD ANALYST 
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ANDHRA PRADESH POLLUTION CONTROL BOARD 
REGIONAL OFFICE 

Plot No.2, IDA, RAMANAYYAPETA, KAKINADA- 533005 

       

       

N. Asok Kumar, 	 Ph: 0884-2374066 
Environmental Engineer. 	 E-mail: rokkd-eel@appcb.gov.in  

SCN No.1/APPCB/R0/KKD/2023-  2 - 	 Date: 17/02/2022 

SHOWCAUSENOTICE 

Sub: 	APPCB - RO - Kakinada - M/s. A.S. Agro Industries, D.No.9-74 (9-87 Old), 
G.Ragampeta Village, Peddapuram (M), Kakinada District—Non-compliance of effluent 
discharge standards - Levy Environmental Compensation for period from 16.12.2017 
to 09.02. 2023— Show Cause Notice - Issued - Reg. 

Ref: 
	

1. Proceedings of the District Collector vide computer No.25230, dated 09.02.2023. 

2. Inspection of Joint Committee on 10.02.2023. 

3. Closure Order No.1/APPCB/RO-KKD/2023, dt. 10.02.2023. 

WHEREAS you are operating steeping and processing of sesame grains and oil packaging unit 

in the name and style of M/s. A.S. Agro Industries, D.No.9-74 (9-87 Old), G.Ragampeta 

Village, Peddapuram (M), Kakinada District and engaged in steeping and processing of sesame 

grains and oil packaging unit. 

WHEREAS an accident was occurred in your ndustry M/s. A.S.Agro Industries, D.No.9-74 (9-

87 Old), G.Ragampeta Village, Peddapuram(M), Kakinada District, A.P., on 09.02.2023 led to 

death of 7 workers on spot. 

WHEREAS the Board Officials along with other committee members inspected the unit and its 

surroundings on 09.02.2023 & 10.02.2023 and observed that the unit has not provided 

Effluent Treatment Plant (ETP) to treat the wash water generated during the steeping and 

processing of sesame grains and storing untreated effluent in unlined lagoons. As per the 

analysis report of the sample collected from the industry, various parameters such as the 

concentration of Total Dissolved Solids (TDS), Chemical Oxygen Demand (COD) & Biochemical 

Oxygen Demand (BOD) in the wastewater are exceeding the discharge standards prescribed. 

WHEREAS the Board vide reference 3 rd  cited, issued closure order to your industry for 

operating without.CTE/CTO of the Board. 

WHEREAS Hon'ble Supreme Court passed orders on 22.02.2017inW.P.No.375/2012on water 

pollution and entrusted responsibility to the Hon'ble National Green Tribunal (NGT) for 

monitoring of implementation of the directions 

WHEREAS as per the directions of the Hon'ble NGT, the Central • Pollution Control 

Board(CPCB)developed a formula for levy of Environmental Compensation. 

WHEREAS the Hon'ble NGT in its orders dated 21.05.2020 directed the State Pollution Control 
Boards to compulsory levy Environmental Compensation. 

WHEREAS the Board is proposing to levy Environmental Compensation (EC) of Rs.69,37,500/- 

for the violation period from 16 12 2017(a&. of power release) to 09 02 2023 (to date of 

accident) based on CPCB Formula, as detailed below. 

CPCB Formula for EC= PT x N x R x S x LF 

PT-Pollution Index (30forgreencategory) 

N - Number of days of violation (1850 days i.e., from the date of power release i.e., 
on 17.12.2017 to 09.02.2023. 
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R- Compensation Factor in Rs.(Rs.250/-) 

S- Scale of the Industry(0.5 for Small Scale) 

LF- Locational Factor (ifor less than 1 million population) 

[C =30*1850*250*0.5*1  =Rs.69,37,500/- 

In view of above, you are hereby directed to show cause why the Board shall not levy 

environmental compensation for Rs.69,37,500/- (Rupees Sixty Nine lakhs and Thirty Seven 

thousand and Five Hundred only) for violation period from 16.12.2017 to09.02.2023 as per the 

CPCB Formula, in the light of Hon'ble NGT orders dated21.05.2020. 

Your reply shall reach this office within 15 days from the date of the receipt of this notice 

failing which necessary orders will be passed on levying of the afore said Environmental 

Compensation on occupier of the industry, without: any further notice. 

ENVIRONMENTAL ENGINEER 
To 
The Occupier, 
M/s. A.S. Agro Industries, 
D.No.9-74 (9-87 Old), 
G.Ragampeta Village, 
Peddapuram (M), 
Kakinada District, 
AndhraPradesh. 

Copy submitted to 

1. The Member Secretary, Board Office,. Vijayawada, Andhra Pradesh for favour 
of kind information. 

2. The Collector & District Magistrate, Kakinada District, Kakinada for favour of kind 
information 

3. The Joint Chief Environmental Engineer, Zonal Office, Visakhapatnam, Andhra 
Pradesh for favour of kind information. 

cot 
G.$TJN: 37AAXFqq 

" 	241/1 4k. 24 I2z, 0. o. •87, 
Prtj-  ad ird. .RJ1.ujMfp 
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GOVERNMENT OFANDHRA PRADESH 
FACTORIES DEPARTMENT 

From: 	 To: 

D. Radha Krishna, MTech, 	 S. Satyannarayana, 
Deputy Chief Inspector of Factories, 	 S/a. Satyannarayana, 
Kakinada. 	 Managing Partner 

M/s. A.S Agro Industries (lessor) 

S. Tulasidhara Rao, 
Sb. Satyannarayana, 
Managing Partner, 
M/s. Ambati Subbanna & Co. oil firm (lessee) 

G.Ragampeta (V) 
Peddapuram (M), 
Kakinada District. 

File No: INSFAC-INSPOIOF(SCN)/3/2023-JA(C I )-IF-KKD, Dated: -02-2023.  

Sir, 

Sub:- 	Factories Act, 1948 and A.P.Factories Rules,1950 - Non-Compliance 
of certain provisions-M/s A.S Agro Industries (lessor)-M/s. Ambati subbanna 
& Co. And oil Factory, (lessee), G.Ragampeta (V), Peddapuram (M), 
Kakinada District— Show Cause Notice - Issued. 

Ref:- 	Inspection Order No. R.No.112217/2023, dated: 13-02-2023 

Please show cause in writing within a week of receipt of this notice, why 
prosecution should not be taken against you for non-compliance of the provisions of the 
above Act and Rules, as detailed in the Inspection Order cited above. 

Ends: Inspection Order. 

Deputy Chief théctor of Factories, 
Kak[nada. 
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OFFICE OF THE DEPUTY CHIEF INSPECTOR OF FACTORIES, KAKINADA. 

R.No.112217/2023. 	 Dated: -02-2023.  

INSPECTION ORDER OR NOTICE  

Factories Act, 1948 and A.P. Factories Rules, 1950 
And the Government notification issued thereon. 

Sir, 

Upon a recent inspection of your factory on 09-02-2023 by Deputy Chief 
Inspector of Factories, Kakinada along with Inspector of Factories, Rajahmundry 
circle and Inspector of Factories, Kakinada-I Circle, it was found to the extent 
indicated below that certain provisions of the Act, and Rules are not being carried 
out. 

The orders below are issued or repeated from previous order without 
prejudice to any action that this office may take for non compliance with the 
provisions of the Act and Rules thereunder. 

Yours faithfully, 

DEPUTY CHIEF INSPECTOR'OF FACTORIES, 
KAKINADA. 

To 

S. Satyannarayana, 
Sb. Satyannarayana, 
Managing Partner 
M/s. A.S Agro Industries (lessor) 

S. Tulasidhara Rao, 
Sb. Satyannarayana, 
Managing Partner, 
M/s. Arnbati Subbanna & Co. oU Firm (lessee) 
G. Ragampeta (\f) 

Peddapuram (M). 
Kakinads District. 
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1. Section 2m(i:-  The premises MIs. r-'-',.S Agro industries situated at SyNc. 

241/1 A, 24112A, 24211 & 242/2, G. Ragampeta (V), Peddaurarn(M) where in 
manufacturing activity of cleaning of sesame and filling of sesrne oil into bottles 
is being carried on with an installed motive power of 195 HP and employing 28 
workers on 08/02/2023 constitutes a factory as defined under section 2m(i) of the 
Factories Act 1948. 

2. Section 6 and Rule 4(1)&(6):- Failed to obtain a valid license from the 
Inspector of Factories, Rajahmundry though manufacturing process in the 
premises is being carried out since 2021. 

3. Section 6 and Rule 30)(b):-  Failed to get prior permission in writing approving 
the plans from the Director of Factories, AR, Vijayawada for installing the 
following machinery. 

1) Oil Storage tanks -11 Nos. 

2) Destoner and siever- each 2 No. 

3) Oil filling machinery-3 Nos. 

4) Sesame washing machines-2 Nos. 

5) Elevators-11 Nos. 

6) Installed solar panels of installed capacity 179.76 KW towards East of the 
premises. 

4. Section 6 and Rule 3A(6):  Constructed the factory and taken it into use 
which is not in accordance with plans approved by the Director of Factnries, 
AR, Hyderabad vide letter No-D.Dis 02 / KDA-11 1 21238 / 12 Dt:01-01-013 

to the extent indicated below 
a) Plans approved with.a clear gap of 10 meters ( open to sky) between 

Shed-1 and A.0 sheet godown-1, where as this gap is closed by 
constructing walls towards North and .South and open to sky closed 
with Galval sheets 

b) Plans approved without lean to roof extension towards East of the 
godown No.1 where as a closed lean to roof varandah type extension 
was made and installed 2 No sesame washing machines of each 15 HP 
in this extension. 

S. Section 7A(2) read with Section 36 Rule 59:- 

	

I. 	Failed to provide man hole cover of adequate size to the bottom of the 
edible oil storage tank of size 7.6 rnt x 3mt located towards west of the 
factory. 

	

1, 	Failed to take measures to remove the toxic gases or fumes that are 
likely to be present inside the edible cil storage tank( confined space) 
while allowing the workers inside 

	

ill. 	Failed to obtain a certificate in writing from a competent peron 
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confirming that the space is free from dangerous gases or fumes while 
allowing the workers inside the tank. 

N. 	Failed to provide suitable breathing apparatus to the workers while 
allowing them inside the tank, 

V. 	Failed to tie a rope securely around the waist of the workers the free and 
of which is held by a person by standing outside the tank so as to pull 
out the inside workers if they are in danger. 

Consequently, On 09.02.2023 at about 07.00AM two workers Sri Vetchangi 
Kiran and Sri Vetchangi Sagar were entrusted the work of cleaning an empty oil 
storage tank of size 7.5 mt X 3.0 mt located towards West of the Factory. 
Accordingly these two workers entered the tank from top man hole cover of size 60 
cm by a vertical steel ladder laid inside the oil tank for cleaning the sludge settled at 
the bottom of the tank. While cleaning for about five to seven minutes, the two 
workers reportedly experienced irritation of eyes and throat and also breathlessness 
and attempted to came out of the tank through the same steel ladder as no other 
opening has been made at the bottom. In this attempt Sri Kiran came out of the tank 
with great difficulty and Sri Sagar following Mr.Kiran, almost reached to top of the 
tank but again fell inside the tank due to exposing to toxic fumes. In order to rescue 
Mr.Sagar, six other workers were allowed one after the other into the tank and all the 
seven workers died inside the tank due to Asphyxiation. 

The details of the deceased persons are as follows. 

a. Vetchangi Krishna Rao S/o Bonjanna, Age-36 years 
b. VetchangiNarsinga Rao S/o Gundanna , Age- 40 years 
c. Vetchangi Sagar Age- 23 years 
d. Kattamuri Jagadeesh , S/o Paidiraju Age- 25 years. 
e. Korra Rama Rao, Age-44 years 
f. KurtadaBonjanna Age- 36 years 
g. Yallmilli Vijaya Durga Prasad,S/o Nookaraju Age- 27 years 

The above accident could have been averted had the above safety measures 
been taken. 

This is irreu1ar. 

6. Section 88 and Rule 96:  Failed to inform to the Deputy Chief inspector of 
Factories, Kakinada and inspector of Factories, Rajahrnundry about the fatal 
accident that occurred in the factory on 09-02-2023 resulting in death of seven 
workers with in the stipulated manner and time. 
This is irreciar. 
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7. Section 32:-Failed to provide D-rings to the ladders leading to the top of the oil 
storage tanks located to west side of the factory shed. 	. •.• 

8. Section 32 read with Section 41 Rule 61 F(1)  :-Replace the present ladder 
inside the oil filling section with approach from mezzanine floor to the top of the 
oil storage tanks. 

9. 	Section 21 (1 )(iv) (b):- Failed to provide secure guards to the belt drives. of 
sesame washing machines-21Nos. 

10. Section 41 and Rule 61 B(24) :-. Failed to provide rubber mat on floor at pow r 
panel boards. 

11. Section 38 and Rule 61:-. Failed to provide standard fire hydrant system with 
8kg / cm 	water pressure with adequate number of hydrant points, 
independently operated fire pumps and adequate water storage in the premises. 

12. Section 41 and rule 61 B(4):-  Failed to provide earth leakage circuit breakers in 
all the Distribution boards of the factory. 

13. Section 7A(2) and reach with Section 38 and Rule 61 (9)(d):- Failed to 
provide secondary exit to the mezzanine floor inside the oil filling shed. 

14. Section 13 (2) and Rule 17(6): -Failed to provide ridge roof ventilator to the 
gable roof sheds. 

15. Section 13 (2) and Rule 17(7):-Improve the ventilation in the factory by 
removing 

1) The lean to roof laid in between the two machinery halls. 

2) The wall constructed towards East of the washing machine shed. 

16. Section 41 and Rule 61F(2):- Failed to construct a dyke wall surrounding to all 
the oil storage tanks. 

17. Section 36 and Rule 59:-  Failed to provide effective means of egress of 
required size at the bottom portion of the tanks with a man hole, which may be 
rectangular ( not less than 16"x12"), oval ( not less than 16"x12") or circular( 
not less than (16" diameter) in shape to all the oil storage tanks. 

18. Section 54 read with Section 66 -Failed to restrict the daily working hours of 
the following workers to 9 hours per day and instead, they were required to 
work for 12 hours per day. 

This is irreaular. 

Sl.No. Name of the Worker From To Working 
Since 

1 V. Narasinga Rao (Contract 
Worker) 

6.00 AM 18.00 PM 30.01.2023 

2 V.Krishna Rao (Contract 
Worker) 

6.00A.M 18,00 PM 30.01.2023 
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I 	 6.00 A.M 
3 	V,Kiran (Contract Worker) 18.00 PM 30.01.2023 

4 	V.Sagar (Contract Worker) 
600 A.M 

I 18.00 PM 30.01.2023 

5 	K. Raju (Contract Wprker) 
6.00 A.M 18.00 PM 30.01 .2023 

This is irregular. 

19. Section 83 Rule 87 read with 102-A  :- Failed to produce the record of leave 

iith wages in respect of all the workers working in the factory. 

*** 

Notes  

1. From 10,30 A.M. on 09-02-2023. 

2, Working 

3. Mfg: Cleaning of sesame and filling of sesame oil into bottles. 

4. 28 workers on 08-02-2023. 

5. Show Cause notice issued to the Occupier cum Manager. 
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